
I»57 JUrvttiMtetfe* of 
the People {Amend­

ment) BIS 
and amendment No. 43 by Pandit 
Ita k u r Dm Bhargava and Shrimati 
Sucheta KripaUtni. If these amend­
ments arc accepted, I feel that at least 
they can face the refufies and go to 
the colonies with this Bill.

Mr. Deputy-Speaker: We will now 
take up Private Members’ business. 
Introduction of Bills.
14JS i n .
MAHENDRA PRATAP SINGH 
ESTATES (REPEALING) BILL* 
Shri P. R. Patel (Mehsana): I beg 

to move for leave to introduce a Bill 
to provide for the repeal of the 
Mahendra Pm tap Singh Estates Act, 
1029.

Mr. Depaty-Speaker: The question

"That leave be granted to intro­
duce a Bill to provide for the 
repeal of the Mahendra Prutap 
Singh Estates Act, 1823”

The motion was adopted.
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is:

Shri
BUI.

P. R. Patel: I introduce *ht

CONSTITUTION (AMENDMENT) 
BILL*

Amendment of Articles
146).

134, 136 and

Shri Subfaaan Ghaae (Burdwaa): 
I beg to move for leave to introduce 
a Bill further to amend the Constitu­
tion of India.

Mr. Depaty-Speaker: The question.
is:

“That leave be granted to intro­
duce a Bill further to amend the
Constitution of India” .

The motion wax adopted.

Shri Subiman Ghose: 1 introduce
the Bill

COLOURING OF VAN ASP ATI BILL*

REPRESENTATION OF THE 
PEOPLE (AMENDMENT) BILL*

(Amendment of sections 56 and 123)
Shrt Radha Sanaa (Chandn: 

Chowk): I beg to move for leave to 
introduce a Bill further to amend the 
Representation of the People Act, 
1951.

Mr. Depaty-Speaker: The question 
is:

“That leave be granted to intro­
duce a Bill further to amend the 
Representation of the People Act, 
H «l”

The moUon was adopted.
8fcri Eadfea Baawa: I introduce

the BUI. *

Shri Abdul Salaaa (Tiruchirap- 
palli): 1 beg to move for leave
introduce a Bill to provide for and 
to regulate the colouring of vanas- 
pati so as to prevent it from being 
used as an adulterant of ghee.

Mr. Depaty-Speaker: The question
is:

’That leave be granted to intro­
duce a Bill to provide /or and to 
regulate the colouring of vanaspati 
so as to prevent it from being 
used as an adulterant of ghee.’'

The motion was adopted.

Shri Abdul Saiua: I introduce th*. 
Bill.
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